IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHT ~

0.A. No, 1917/94

New Delhi, dated the 18th Jan.,1995

~ CORAM

Hon'ble Smt.Lakshmi Swaminathan, Member(J)

Shri Surssh Chand

Upper Division Clerk,
Command Works Enginesr,

29 J The Mall Mesrut Cantt,

ess Rpplicant
(By Advocats Shri K.B.S. Rajan )

v/s

1. The Union of India through

the Chief Engineer, Central Command,
Lucknou,

2, The Chiof Enginser, Bareilly Zone,
Sarvatra Bhauan,
Station Road, Barailly Cantt,

3. The Command Works ﬁngihaar,
28 J the Mall, Mearut Cantt,

«s+ Respondents

(By Advocate Shri M.M.Sudan )

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan, Membar(l))

The applicant is aggrisved by the order
dat ed 31-5-1994 (Ann.A,1) issuad by the Engineers
Branch Headquarters,Cantral Command, Lucknow undep

whem he is working as UDC in which certain

posting/transfer of UDCs has besn made in tha

public interaest, Ths applicant's name appsars at

serial Na.B6 in this order, He has bean tranS?erreé

from Mesrut to Ramgarh and thare is a hétiag/given ‘

blow biis name as" longast stayse® at Hserut;:};




*

2. -1 have parused the records in this case

2l go ‘
and /heard the learned counsel for both the partiss,

3, Shri K.B.5. Rajan, lsarned counsel tlaried

that in visw of the decision in a similar cass

of R.K. Verma v,UOI & Ors (OA 1318/94 deciced on
3.12.1984), he has not pressing the grounds negardiﬁg
the validity of the transfer policy/quidelines

or their amendments made in this case, Howevar,

he submits that'accoréing to para 4,10 of the

respondents reply, only 5 UDCs becams surplus

at Meerut who have to bes posted out from that

station, Tha applicant baeing No.6 has been

apparently dist“nbed because of the noting that
he has longest stay at Meerut. Shri Rajan's
submission is that he,being the 6th person,

when only 5 UDCs were reqqired to be posted
mut‘dF Merrut it uaé not necessary to disturk

the applicant, He states that the respondents
have also not considered whether any othar person
who may havg?long@r poesting aézgther staticnﬂjﬁi
other than Neerut)haé%:also been taken account.
He has alse draun my attention to ths Ann,A.8

letter from the Commander Works Engineer,Masrut

datsd 12.8,94 addrsessed to the Chief Enginser,

Bareilly and copy to the Chiaf Enginser(Cantral

Command) Lucknow, In this lettarp it

has besn stated,

inter-alig, that on the Buperannuation of gne

Shri J.P.Singhal UDC of GE(S) Mesrut on 31.7,94,

the applicant could be vetainad at Meerut , It is

also statad that the applicant is junior most amang

all the six UDCs who have bean postad out of Maesruyt
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| by tbe impugned order datad 31.5-1994, In the
circumstancas the CUE,Mesrut had strongly

recommand ed tha cas2 of the asplicant for
ratention at Mesrut, In the above circumstances,
the lsarnad counsel for the applicant suhmi+3
that a suitable dirsction may be given to ths
compatent authority to rsconsider his cass in
accordance with lauw, He has also submitted that
although the original transfer order was passed
on 31.5;1994, any transfer that may be given |
effact to how, will create hardship to his

school going children and this may also be

kept in visw by the competant authority,

5. The raspondents havs in their reply meraly
stated that they have not acceptsd the recommaendations
of the Command Works Enginser,Mesrut, rasspont Ne.3

without giving any rsasons,

6. Having regard to the facts and circumstances
of the case, since no reasons have basn given as to why
tha rocommendations of respondent Ne,3 hava baan
rejectad by the rsépondent No.1,uho is the compat ent
authority shouing applicabion of mind, the DA is
disposed of with the following dirsctions;-

The applicant shall submit a raprasasntation

against his transfer from Mesrut to Ramgarh to
respondent No,1 for considasration within 15 days

of the receipt of a Copy of this order. Respondent Ng,1

shall consider such rapresantation

mwﬂyﬂﬁmaujﬁl

and pass a spaaking
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order with reasons in accerdance with lau, uith a
copy to the applicant. within ong month, Till

the reprssentation is disposad of by the
respondents as directasd abova, the applicant shall
not be relisved from Mesrut in pursuancs of the

impugned order datad 31.,5.,1994,

7. The OA is dispased of with the agbova

directions, No costs,

i‘é’ A S BRI C T,

(Lakshmi Suaminatgan)
Membar(J)
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